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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No.0A-1498/91

Shri Nihal Singh

Versus
dnion of India through
the Chairman, Cantral tees

Board of Direct Taxses
& Othars

For the Applicant

For the Faspondents

LR 2 BN ]

CORAM:

Date of decision:

Rpplicant

Respondents

4,3,18072

Shri 3,K, Garg, .fdvocats

Shri Rob. Qggarhlal,

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment7‘7h0
2. To be referred to the Reporters or not? o
JUDGMENT -

(of the Bench delivered by Hon'ble
Vice Chairman(J))

The applicant, who is
Incomms Tax Deapartmant, Agra,

he is a qualified person and

regularlsad on the pest of Lﬁgllsh Typist,

sincs 10, 2, 1988,

Mr. P.K. Kartha,

im is

Advocate

working as a Typist in the
claims that
that he is entitlad to be

al a0

sazking for a direction for granting him the same sczle

of pay and wagas as are bming pajd to other Typists

appeinted on regular basis,
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e The applicant states that he is also gimilarly
situated -like Shri Kanta Prasad & Others, who had Fiiad
0A-1707/B8 in the Tribunal yhich was 9ispnos ed of by
judgem=znt dated 25,5,1990,

3. The applicant was appointsed as a Group 'D' amploy s
on 24,4.1987 on daily~rated basis, Ha, however, claims
that since tha date of his appointment, he was working as
Hindi/English Typist, He has stated that the Dmputy
Dirﬂctor-of Investi@ation conducted a test for th; cost

é? Hindi/English~Typi$t in which he was found fit, Houaver,
h@’is being pald only at ?ha rate of Rs, 23/~  par day,

4, The raspundants have stated in their counter-
affidavit that thers ié no post of English Typist in the
of fice of the respondents iﬁ which the applicant éould bre
rTegularised, Tﬁay have not, houesver, daniad having
sngaged the applicant as a Typist on casual basis,

Se Ue have gone through the records of tﬁe cage and
have considered the Tival contentions, In the sarliar
case of Kantas Prasad and Dtﬁ%ré, this Tribunal hﬁld in
its judgement dated 25,5,1590 that porsons who Ware
working as Typists in the JPFica of the Commissione£ of
Incoma Tax, Agra, should be paid thes minimum of tha oay-

scale of Typists, In that case, thay only prassad the

claim for granting them the minimum of the scale applicabla
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Lains
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Lo thm st of Typist., They 4id not press ths aray ar
feor regularisation of their services at £hic stane,
Se The applicant has reliaed uson numsrous d@ni;igﬁ“%
uf the Supcenm Court and of the Hi:h t«:rt 24 We have
“uly congiderad theam,
7 In our opinion, the mar= fact that the soplicint
has continued to work as tnglish Typist since Februazy,
1988, doss not make him eligible for regulacisaticn in
the sald pecet. The applicant has not referre? to the
relmyant recruitment rulzs and as Lo how he bhecomes
«a1igihle for regularisation,
£, In the circumstances, the application ic ilisposed
of wibtnh a dirmction to the respondentis that the annlicant

should ha paid the minimum of

and that e chould he

accordance wWwith the relesvant

vansncies are avallable,

the poay-sc
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For the

]
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v regularisation, in

racrul tment

Tules, i

tha resspondanto ohall relax the oge-limit to the axtent of
the cecvice zlready rendared by him as Tyoist, in the
facts and circumstances, Wwa Jo not “irzct oaymsent of hack
Uages to him, Thare will bBs no ovder 315 to coscs,
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(B.N.!}h. ndiyal) (P, K. Kartha)
. - - K . . kY
YAninistrativa ﬂwmbar Vice-Chairman{Juitl,}
® nmcisions rmliad uypon by tha leacned cocunsel Yor tne
fpplicants
Tutnecent of this Trihunal fated 16,172,990 in 0OA-T0/ 05 -
Tamesh Chandra Ys., Udnion of india & Cre.: Juilnemsnt of
3 . -y oo fey s . - - o
the Anadhva Pradesh High Ccourt in (P-73582/83 dated 15,00, 50
Mg, Usha Devi Vs, Union of India thruuth G=coy.,0307 &
- . . R, N s Ty y
Ore: Ahnnuabi Prasad Ve, Delhi State fMinersl Je *alu  B0
Coron.,y Al 1990 s 371: Judqgmant of Th, TYATB iy
'y, 70 0,EE in CuPL72/EB - Plora winonoe o0
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